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DR. VASANT KUMAR PANDIT
(Rajgarh): Matters under rule 377
refer to matters of urgent public im-
portance.

MR. SPEAKER: It gives an oppor-
tunity to the members to ventilate
certain grievances.

DR. VASANT KUMAR PANDIT:
The Minister is not required to made
a statement in answer to the point
raised, but it wll be a healthy prac-
tice ang convention if the Minister or
the Minister of State concerned with
ihe department comes here and shares
the feelings expressed by members on
the floor of the House.

MR. SPEAKER: This is being con-
veyed. The selection is made on the
same day and the Minister will not
know; he will not get notice. The
office will convey it. Don’t bother.
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12.47 hrs.

CHILDREN (AMENDMENT) BILL—
Contd.

MR. SPEAKER: The House will
now resume further consideration of
the following motion moved by Shri
Pratap Chandra Chunder on the 22nd
February, 1978, namely:—

“That the Bill to amend the
Children Act, 1960, as passed by
Rajya Sabha, be taken into consi-
deration.” Shri Kolanthaivelu:

SHRI R. KOLANTHAIVELU (Tri-
chengoda): Sir, the Children (Amend-
ment) Bil, 1957, is of course an impor-
tant one for the progress of the coun-
try in the present situation. The ori-
ginal Act was enacted more than 15
years ago and thereafter there have
been numerous and vast changes in
the body of rules in all the fields and
in the environmental situation too.

Even in this amending Bill, there
must be some more changes and amend-
ments, but due to the patience and
liberal policy of the Janata Govern-
ment, it is not done in a large measure.

In Section 7 of the principal Act,
the jurisdiction and powers of the
Board and the children’s court must be
clear because if there is no such limit,
the progress of justice may be delayed
even at this lower level.

In section 9 of the principal Act, the
amendment is welcome, but in section
6(3) of the amendment that the Board
member must have special knowledge
of child psychology and child wel-
fare is not necessary. It should
have Dbeen amended to suit the
present situation of the society in
our country. Section 43 ought to have
been amended in such a way that the
punishment must be still more because
the Act wags formulated in 1960 and
not according to the present conditions.
By all these Acts, the law should be
such that almost all the punishments
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must be by way of reformative method
and not to make the delinquent child
suffer at the earlier age by way ~f
imposing fine and imprisonment. The
Government and the country must
make the younger generation perfect
either by enforcement of strict law
and practice or reformative method.
Even almost all the laws and Acts in
our country are very ancient specially
with respect to the Children Act. Any
way, this amendment is welcome even
at this stage though not it has achieved
its object fully.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, this
Bill, as has been pointed out by my
earlier colleagues who spoke, is a
welcome Bill, but it is good so far as
it goes, and yet it is not quite adequate
and certainly not very satisfactory.

My first point is that even the origi-
nal Children Act 1960 is somewhat of
a misnomer in the sense that it gives
an impression from the title that it
deals with some problems of children
in general whereas it only deals with
delinquent and neglected children.
Therefore, I wonder whether the title
of the Act does not need a suitable
amendment and instead of calling it
just ‘Children Act 1960° which is now
being amended, some better title
giving a precise indication of the con-
tents of that Bill should have been
given. That is my preliminary obser-
vation.

Ag I said, this Bill is good as far as it
goes and of course, the Minister said
yesterday that this was passed unani-
mously by the other House and I am
sure it will meet the same good fate
here in this House too. That is not
the point. The point is that the Direc-
tive Principles of State Policy in our
Constitution, as you know very well,
point out to the need of the State taking
active, concrete and effective steps in
the direction of development of children
in regard to giving proper attention to
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their health, to their educational,
mental, I would even _ say spiritual
growth. Then, what is the point of
having these Acts or Bills on the peri-
phery and not tackle the problem at
its depth? The Minister of Education
is a very distinguished academician
homself. While the Janata Govern-
ment is now gradually going ahead in
the direction of implementing the spirit
and some of the tenets of the Directive
Principles Chapter into laws, I want
him to go into this question also,
because you will see that in the Direc-
tive Principles of State Policy, Part IV
of the Constitution, Article 39(f)
says—I will read only that part which
relates to children—that:

“Children are to be given opportu-
nities and facilities to develop in a
healthy manner and in conditions of
freedom and dignity and that child-
hood and youths are protected
against exploitation and against
moral and material abandonment.”

Now, I quite see the point that the
amendment to this Principal Act of
1960 does take care of the last words
of this particular paragraph which I
now read out. But it beings with chil-
dren of all categories. In our country
although it is fortunately now a fact
that infant mortality rates have gone
down and more children seem to live
beyond the age of five, the sad fact re-
mains, however, that even those chil-
dren who live beyond five, most of
them merely exist, they do not live. In
other words, they lack nourishment
and they lack proper parental care. I
am not talking of the so-called illegi-
timate children. I do not know why we
call them illegitimate. They might not
have been legitimately; but it
was not their fault that they were born
so. Really speaking, in the econo-
mically advanced countries of the
West, the attitude of the whole society,
even towards the so-called illegitimate
children and even unmarried mothers,
as they call them, is such that they
consider this as a reality of the situa-
tion; and they go on legislating in a
very substanfial way for the proper
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care and attention of both the unmar-
ried mothers and the so-called illegiti-
mate children. Therefore, it is no use
merely looking at the problem from the
point of view of looking after
the neglected and, delinquent chil-
dren. How do you define the
word ‘neglected’? You can define
the word ‘delinquent’ even in terms of
law; but how about ‘neglected chil-
dren’? 1f you do it, many children
will come under that category. Even
in regard to those children who are
legitimately born out of a legitimate
wedlock and legitimately accepted %y
society, we find that thousands and
thousands—I would say even lakhs and
lakhs—of children are neglected. In
terms of production of children, the
parents are very vigorous. But in
terms of looking after their welfare, {
am afraid they think that it is ro
longer their responsibility. (Inter-
ruptions) About 30 years ago, it used
to be said: “Why should we produce
vigorously and die profusely?” because
both the birth rate and the death rate
were very high. Fortunately now,
because of medicine, Western impact
and our own advancement in these
fields, we have brought down the rate
of mortality in general, and of infant
mortality in  particular. So far so
good. Therefore, more children are
born; but because more children are
born comparatively in a shorter period,
the result in many economically back-
ward and poorer families is that they
tend to get further neglected. Nbot
only is there the further neglect
because of the fact that children get
born too soon of course there has to
be a gap of at least one year in between
ihe two yet 4, 5 or 6 children get born
within a span of 7 or 8 years and of
the fact that parents have no time,
no money and no resources to attend
1o them. I am only requesting Dr. Chun-
der to look into this and see how far
Government’s finances—I am sure
Parliament isin favour of additional
expenditure on that account—can be
made available not only to neglected
and delinquent children, but even to
normal children, One can detect abnor-
malities even in the so-called normal
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children, because the whole science ~f
mental health and psychology has de-
veloped. Even among the so-called
normal children, if you look a little .
deeper into them, you will find that
they are neglected. Therefore, I want
to suggest that under this Article 39,
paragraph (f) oif the Directive Prin-i-
ples of State Policy, the Minister of
Education must look into their prob-
lems in some depth and come forward
with a better and bigger legislation—
of course at a later stage. I want
Government {o look at this problem
from this larger angle.

Two more points, very briefly, and
I have done. One is, of course this.
We have, in this coutry as in the
West, societies called the Societies for
the Prevention of Cruelty to Animals.
I think there should also be a Society
for the Prevention of Cruelty to
Children, because when animals are
being cruelly treated, quite often it
is detected. But children gre cruelly
treated inside families, inside homes—
and I am sorry to say by the teacher
—and even inside the kinder-gartens,
primary schools, high schools and
even colleges; things are far from
satisfactory. 1t is absolutgly inhu-
man, uneducational and unethical.
Therefore, there js need, I believe,
for creating public opinion on this.
Therefore, some of us, Members of
Parliament, can do it. Perhaps Gov-
ernment cannot, and should not do it.
Let the Members of Parliament form
a society called the Society for the
Prevention of Cruelty 1o Children and
create public opinion in this country
and contact the establishments con-
cerned at the federa] and State levels
to see that children do not get a raw
deal.

13 hrs.

Finally, T would like to say that the
children are the wealth, asset and
responsibility of the entire nation.
On them we pin many of our hopes.
Sir, you have gone to many of the
advanced countries and we have also
gone once in a while, and we all know
how children are treated in foreign
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countries, particularly in the more
developed countries, economically,
educationally and socially, where they
pay comparatively greater attention
on children than the existing par-
ents....

MR. SPEAKER: I do not know; it
is a matter of opinion.

PROF. P. G. MAVALANKAR: ....
because the parents are more or less
taken for granted. Inp foreign coun-
triec when children cross roads, the
entire convey of vehicles is stopped.
We can see this spectacle in Moscow,
Berlin, London and New York, a cer-
tain attitude towards children by
adults. Let responsible citizens like
Members of Parliament, bureaucrats
and leaders of public opinion set an
example in the matter. Legislation
has no doubt its own importance, but
if the entire Parliament, nay, the
entire nation, gives attention to this
aspect of children, we can be reason-
ably sure of a better India towards
the end of the century, if not in the
immediate future.

MR. SPEAKER: Shri Venkatara-
man.

SHRI R. VENKATARAMAN (Mad-
ras South): Mr. Speaker, I want to
take this opportunity..

MR. SPFAKER: He may continue
after lunch. We will now adjourn
for lunch.

13.03 hrs.

\The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

CHILDREN (AMENDMENT)
BILL—contd.

MR. DEPUTY-S'P’EAKER: Shri
Venkataraman.
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SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, the Bill before
the House is a non-controversial one
and, so far as it goes, it ig acceptable
to every section of the House. This
is an occasion when we review the
working of the Act and also suggest
improvements for jts future working.

Wg are aware that this Act only
applies to Union territories. There
are several Acts in respect of child-
Ten in the various States. The first
point which I would like to urge upon
the hon. Minister is that, in view of
the fact that there are several legis-
lations in the States in respect of
children, the coordination whi¢h has
already been conceived and brought
intg existence through the National
Children Board should be activised
and should be made to work in the
true spirit. I do not know what
exactly the Board has done. We have
an executive committee for the Board
and we are not aware of the activi-
ties of this committee. In view of
the importance of the subject, I would
like the hon. Minister to enlighten
the House and the country, -in his
reply, as to the activities of the Na-
tional Children Board and the work
which has been done so far.

The amendment which seeks to en-
large the definition of ‘“neglected
children”, though welcome, seems to
be fraught with some difficulties. In
the first instance, the present law de-
fines ‘“neglected children” ag those
whose parents are unfit for the exer-
cise of control. The amendments says
that ‘‘neglected children” are those
whose parents are not only unfit but
unable to take care of the children.
The word “unable” in law consists of
several aspects. It may be unwill-
ingness also. Unable to take care of
the children, unable to protect the
children, would include also people
who are unwilling to protect the
children. Would they come under
the definition of “neglected children”
or not would be a question?
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I"am one of the trustees of the
Gandhi Gram Trust in south India
where we are running an orphanage,
the girls’ education centre, a training
centre and a number of other
socio-economic functions. [t ig our
experience that in front of this or-
phapage, the people bring young
children, children born just a few
days old, and leave them at the door
of the orphanage and go and hide
themselves somewhere to see whether
the orphanage will take them or not.
If the orphanage picks them up, then
they will go away. Otherwise, they
will come and pick the children back
and go. No orphanage, no public
institution, no trust like ours, can
afford to neglect children who are
abandoned like this. There is one
problem not only here but I have
seen it in Madras city where a Bal
Mandir has been run for several years
and there also the people come and
abandon the children and go away.
The position js, if the institution picks
them up, they will have to sustain
the children, So far as the institu-
tions are concerned, they are given
only a limited number of children to
be protected, to be cared for, and the
allotment js only for a limited num-
ber of children. If the number of
children exceed that limit, the trust
or the institution has to bear the
expenses. In some cases, some Of the
institutions do not take care of the
children and they come under the
definition of “neglected children” and
they are taken away by the police.

Now my submission to the hon.
Minister is this. It should be made
possible for every public institution
which hag now been entrusted with
the responsiktility for taking care of
the children—to take care of the ab-
andoned children; if they are proved
abandoned children—necessary finan-
cial assistance to the extent which is
alrcady defined by the Government
should be given to them. Otherwise
they will become destitutes and then
there will be a great social injustice.
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The present position ig that there
are some parents who are unfit to
take care of the children; there are
some other parents who are unwill-
ing to take charge of the children;
there are stil other parents who are
unable to take charge of the children.
Under the definition ‘unable to take-
care of the children’, those who are
unwilling to take charge of the child-
ren—those children—should also be-
brought and protection should be
taken in that category of neglected
children. This is a very important.
aspect and I would like the hon.
Minister to make note of this and see
that adequate steps are taken in that.
direction.

Then the neglected children may go
either before the competent authority,
namely, the Child Welfare Board or
they may go before Children Court, if
they are deiinquent children. In some
cases, it has been our experience and
we have come across cases where ihe
parents themselves drive, egg on, force
and compel the children to go and
steal. Now who is responsible fcr
this? I would say that the parentis
should be punished and sent to jails
instead of the children. I can give sO
many cases because this is one of the
fields where we are running a few insti-
tutions and we know these cases. I
know the cases where the parents stand
behind and ask the children to beg in
places which are prohibited. Then the
police come and take hold of those
children. I have come across cases
where the children had been forced and
compelled by their parents to sleal
so that they may give money to their
parents. In such cases, it is the
parents who must be sent to jails and
not the children,

When the courts come across Lases
where the children became delingquent,
‘they must not only go into the question
whether they are dilinquent children
whether they have committed an
offence, but also go into the question
whether they have been compelled un-
der the circumstances to commit this
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‘offence. If it is found that they have
been compelled to commit this offence,
then they should not be sent to the re-
formatory; in that case, they must be
sent to the Board. I am glad that ti.e
amendment, to some, extent, enables
it, because the amendment says that it
‘the court finds that the child who has
been brought before the court is not
himself a delinquent is not himself res-
ponsible then he should be sent to the
Board, 1 welcome the amendment in
that direction. But I do not know how
far they would go ino the question
whether the child who has been found
delinquent has been compelled by the
circumstances or by other persons to
commit the offence. This is an aspect
which requires the attention of the hon.
‘Minister.

On the question of association of
social workers, I have a suggestion to
make. It should not merely be enough
that the woman member is associated
with the Board; there must be some
further qualification and that is that
‘the woman member must be one. who
is trained in social welfare work.

SHRI DINEN BHATTACHARYYA
(Seronpore): Not nurse.

SHRI] R. VENKATARAMAN: She
must be trained in social welfare work.

“ The next point T would like to deal
with is foreign adoptions which are
now increasingly coming in vogue. In
the institutions which we run, a num-
ber of people have come and asked for
adoption of thcse destitute chilldren,
orphans, and so0 on for being adopted
by foreigners. Once they are adopted,
then we have no control over them,;
we do not know what is the fate of the
children which are adopted and taien
to other countries, how they are treat-
ed there. whether they are treated as
children or whether they are used as
workers or household servants or for
other purposes which I do not want to
mention. It is a matter about which
Government should be very careful. On
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the questio:x of Icreign adoption, Gov-
ernment must come forward with a
firm policy, practically refusing any
foreign adoption—adoption of any in-
dian children by foreigners. That is
my firm conviction.. .

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): You
cannot take care of them properly,
you cannot feed them properly. (In-
terruptions)

SHRI R. VENKATARAMAN: You do
not know what they do there. We have
no control over them. They use thosc
children as slaves, as workers, as pro-
stitutes. ...

SHRI BIJU PATNAIK: Nonsense.

SHRI R. VENKATARAMAN: You
have no sense. That is why yan are
talking like this. How many institutiong
have you run? I have run three insti-
tutions. How many orphanages have
you run?

SHRI BIJU PATNAIK: Quite a few.

SHRI R, VENKATARAMAN: He is
an old friend, Sir. Therefore, we talk
across like this.

I insist that Government do btan
foreign adoptions because we have no
control over them: we do not know
the purposes for which the children are
taken; under the private internatioral
law, we have no control over them; we
cannot see how they are treated. My
submission is that these instiutions
which are run must clearly see to it
that none of those children particularly
the children in homes in protected
houses and so on is allowed to be
adopted by foreign families,

The last point I would like to make
is this. Aftercare is much more im-
portant than the care of the children
when they are young. We have foux.id
that it is easy to mainain children in
these houses until they attain the age
of maturity 17 or 18 years. But ofter
that when they go out, unless they have
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a means of earning livelihood, they be-
come vagabonds and delinquents again
or they suffer such destitufton that it
is worse than the original disease. My
submission is that, so far as aftercare
is concerned, training, education and
fitting them in life, providing them
with some kind of wage-earning capa-
city is absolutely necessary. The Bill
merely says that rules may be framed
for that purpose. That is not adequate
We have to come forward with a de-
finite programme of aftercare measures
for taking care of all those who have
completed their term and who are
sent out to work. If this is not done.
the whole purpose would be defeated.

I would like to draw the attention of
ithe House to the Preamble. In fact,
the object of thig Act is to provide for
care protection. maintenance, welfare,
training education and rehabilitation.
Except taking care of children main-
tenance I am afraid no other function
is performed.

That care is taken I have no doubt
and that they are maintained I have
no doubt. But beyond that training
and rehabilitation is not done and
therefore the Act has not been success-
ful in itg working. So in order that
this Act may prove a success and in
order that it may prove useful to the
community there should greater em-
phasis on and greater attention paid to
the training education and rehabilita-
tion of the englected as well as the de-
linquents,

W W wwTw &y (JF4OER)
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THE MINISTER OF EDUCATION-
SOCIAL WELFARE AND CULTURE
(DR. PR4.TAP CHANDRA CHUNDLR):
Mr, Deputy-Speaker, at the outset 1
thank the hon. Members for giving full
support to this Bill. It is indeed a
gratifying attitude which has been
taken by the hon. Members and they
have agreed with me that this Bill ac-
tually wants to plug loopholes in the
existing Children’s Act of 1960. At the
outset I have also stateqg that this Bill
does not cover all the aspects of the
problems relating to children. Many
hon. Members pointed out, rightly, that
the problems of children in the broader
perspective should be kept in view, Of
course there are many Acts which had
been passsed either by Parliament or
by state legislatures which try to deal
with the problems of children. We
have also general laws which
touch on the condition of child-
ren in a number of ways. We have
special laws for children. For instan-
ce, we have various labour laws for
controlling work done by children in
various industries. We have Hindu
Law different Act for the purposes of
looking after the welfare of children.
We have the Guardians and the Wards
Act which really wants the welfare of
children to be kept in view, Apart
from that as regards the maintenance
of children we have a general provision
in the Criminal Procedure Code which
provides that a child whether legiti-
mate or illegitimate should be proper-
ly maintained. Section 125 says that
it any person having sufficient means
ignores or refuses to maintain his legi-
timate or illegitimate minor child, whe-
ther married or not, unable to main-
tain himself, or his legitimate or ille-
gitimate child not being married dau-
ghter who has attained majority,
where such chilq is by reason of any
physical or mental abnormality or in-
jury unable to maintain itself, then
the magistrate is given power to see
to it that a proper maintenance at guch
monthly rate as may not exceed Rs,
500 in the whole, might be claimed
from the parents. Similarly, jin Hindu
Law we have the Hindu
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Minority and Guardianship Act and
also the Hindu Adoption and Mainte-
nance Act which covers the cases not
only of the majority community but in
the wider definition of the term Hindu,
it also covers cases of Budhists, Jains
and Sikhs.

And there also we find under Section
20 of Hindu Adoption and Maintenance
Act, Maintenance of Children and Aged
Parents, ‘‘Subject to the provision ‘of
this Section a Hindu is bound during
his or her life time to maintain his
or her legitimate or illegitimate child-
ren.” So some hon, Members point-
ed out that there should be provisions
for maintenance of illegitimate child-
ren also. I submit that there are
already some provisions. It is only
the question of implementation. It
is admitted that this Act has got a
limited scope, It is confined to Union
Territories alone because this Parlia-
ment has no power to pass any legisla-
tion in this matter beyond the Union
Territories. But I am happy to tell
you that accepting the Children Act as
model, most of the States in our coun-
try have passed similar legislation. In
fact I ind that only four States have
not done so. All the State Govern-
ments except Nagaland, Orisga, Sikkim
and Tripura have enacted their
own legislation on this subject.
So we notice that at the State level
also similar Acts have been passed.
Some hon. Members legitimately
point that the Central Government
should try to see that these State
Acts are properly implemented. I can
assure you, Sir, this is a very sound
suggestion that has been made and in
fact the Central Government is very
much conscious of its own duties. So,
recently, the National Children's
Board has been reconstituted with
the Prime Minister as the President
and there we have representatives of
different States. States are repre-
sented through the Ministers-in-
charge of child welfare, By rotation
they come here for a two years term.

Apart from that a Standing Commi-
tee <¢onsisting of myself and a few
other Members has been constituted
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to see to it that there is proper
plan, review and supervision for the
implementation of the programme con-
nected with 1979 International year of
child and to co-ordinate and integrate
the effortg made by different Covern-
mental and Private Agencies engaged
in implementing pragrammes of wel-
fare of children, review periodically
the progress made in different pro-
gramme, so and on and so fourth.

From this you will observe thkat the
Government is quite conscious of the
fact that children deserve the greatest
sympathy angq support from the State.
1 would like to point out one observa-
tion which was made by hon, Member
Shri Tyagi that there should be proper
supervision and control of orphanages.
In fact at the State level we have Wo-
men and Children’s Institutional Licen-
ing Act of 1956, Orphanages ard other
charitable Homegs Supervision and Con-
trol Act of 1960 which are implement-
ed by the State ‘Governments. So,
we have proper power and also machi-
nery to implement the provisions for
the welfare of Children. Whether that
is done or not is a matter for the State
Governments. Ever then the Central
Government having set up these
Boards will certainly try to see that the
State Governments cooperate with the
Central Government in the noble ob-
jective of looking after the welfare of
children through out ihe country.

PROF. P. G. MAVALANKAR: We are
glad that the Board has been reconsti-
tuted. But we would like to know
what specific programmes or projects
have been launched and what is being
done.

DR. PRATAP CHANDRA CHUN-
DER: If the hon. Member gives me
time I will point this out. I would like
to point out that whatever programmes
that the Central Government or the
State Governments may take up the
rroblem ig so massive that in the situa-
tion of our country, it is rather a very
grave problem and we can totich only
the fringe of the problem, In fact
the framers of the Constitution were
alsp conscloug of this fact. While they
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had asked for the welfare of children,
which I have already indicated yester-
day—it was repeated by hon, Member
Shri Mavalankar—we also note that
Article 41 containg these words:

“The State shall within the limits
of its economic capacity, and develop-
ment, make effective provision for
securing the right to work, to edu-
cation and to public assisiance in
cases of unemployment, 0ld age,
sicknness and disablement and in
other cases of undeserved want.”

One hon. member interjected—I do not
know whether it has gone into the re-
cord—that in our country, according
to a modest computation, originally
40 per cent of our people lived below
the poverty line. In the last 10 years,
possibly that hag gone up to 70 per
cent. That is the stark reality we
have to face. In that context we have
to frame all our plans and programmes.
I should have been the happiest person
if we could have got adequate finance
for meeting al]l the problems of our
children,  But we have to admit that
in a democratic country, although we
have undertaken the welfare objec-
tives, the primary responsibility for
looking after children lies with the
family particularly the parents. Even
Mr. Mavalankar suggested in passing
that parents give birth to children and
do not accept their responsibility. That
type of attitude cannot be encouraged.
Where the parents are able and have
the financial ability to discharge their
duties towards the children, they must
be compelled to do so, That has been
the provision of law. In the present
amendment, we are trying toemarge
the scope of the definition of neglected
children by introducing the words “un-
able to maintain, that is, unable to
look after”. Thig inability may be due
to various reasons ang it will be for
the competent authority to decide
whether there is such inability or not
With regard to competent authority al-
so, particularly children’s ccurt, there
has been a provision for erngaging Sso-
cial workers. In the present amend-
ment, we are associating two social
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workers including a woman who of
necessity will also be a social worker,
because the word ‘social worker’ is a
genus of which a woman is a species,
which was perhaps missed by the hon.
member. These gocial workers will
give a human touch to all the proceed-
ings before the children’s court and
properly assist the court in this matter.
A doubt was raised by Shri Vayalar
Ravi yesterday whelher proper persons
will be selected or not. I do not know
why he was so sore about married so-
cial workers. But in the Bill itself,
it is indicated that prescribed gualiti-
cations will be indicated by an appro-
priate authority. In that connection,
the problems raised by the hon. mem-
ber will be kept in view.

Some hon. member suggested that
children should be the wards of the
State. But this is not accepted in
many democratic and even totalitarian
countrieg in the world today. Perhaps
only in a Platonic society where child-
ren would have been wvrrested away
from the family such s step could be
taken. This extreme theory bhas Leen
discarded gnd it has been accepted that
the best course for levelopment of
children is with the family. The
family is the unclear unit with which
children can best develop. Recently
there has been a change in the Soviet
Constiution. There you will iind that
the family system has peen recugnis=d
by the Soviet State—Article 53 of the
Soviet Constitution says:

“The family enjoys the protection
of the State” —therefore there is no
quesuon of taking the children away
from the family—'“The State helps the
tamily by providing ang developing a
broad system of child care institutions,
by organising and improving commu-
nal services and public catering.

Now, these are for supplementing
the activities of the family not to take
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away the rights of the family or the
duties of the family. Ot course, in
a cantrolled society it. may be easier
for the Government to take adequate
measures in such a field, but in our
country in view of the great poverty
which is rampant in our countiy, it
may not be possible for the overn-
ment to take such adequate measures.
However, 1 fully agree with the hon.
Members in their expression of ccncern
for the welfare of children and 1 would
say that this Government is quite con-
scious of this fact.

About the specific programmes for
children’s welfare that we have under-
taken we have, for the purpose of
nutrition, undertaken the provision for
Integrated Child Development
Scheme, shortly called as ICDS pro-
gramme. At present there are 33
such schemes. But in the coming
financial year we propose to start
66 more such schemes so that
you will at once notice that in a single
year we are about doubling the new
capacity so that the total number will
be three times the existing number.
This is one programme. -~

The point about education and drop-
outs has been mentioned. 1 have
stated several times that thigs Govern-
ment is very conscious of the problem
ana we are undertaking a massive pro-
gramme of adult education and alse
non—forma1 education for children. In
this way we are trying “to touch some
of the problems. We may not be able
to solve them, but at least some dent
woulg be made in this regard.

Omne hon. Member referceq to Foreign
Adoption Act. But this is not under
my charge. My esteemed colleague. the
Law Minister, will be brining this
Bill before thxs House and at that
time proper criticism against that can
be levelled. So, I do not want to g0
into the details regarding this.

With these words, Sir I would most
humbly request that this Bill may be
taken into cons:.deratlon
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MR. DEPUTY-SPEAKER The ques-
tion. is: .

“That the Bill to amend the Chil-
dren Act, 1960, as passed by Rajya
Sabha, he taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take up clause-by-clause considera-

n. There are no amendments to

duses 2 to 19. I shall put them to-
gether to the vote of the House. The
question is:

“That Clauses 2 to 19 stand part
of the Bill.”
The motion was adopted.
Clauses 2 to 19 were added to the
Bill.

Clause 1—(Short title and commence-
ment)

Amendment Made:
Page 1, line 3,—
for “1977” substitute “1978” (2)
[Dr. Pratap Chandra Chander]
MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended was added to
the Bill,
Enacting Formula
Amendment made:
Page 1, line 1,—
for “Twenty-eight”
substitute “Twenty-ninth” (1)

(Pr. Pratap Chandra Chunder)
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MR. DEPUTY-SPEAKER: The
question is:

.. “That the Enacting Formuia, as
amended, stand part of the B:ll ”

‘ The motion was adopted.

N
The Enacting Formula, as amended,
was added tg, the Bill

The title was added to the Bill.

DR. PRATAP CHANDRA CHUN-
DER: Sir, I beg to move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill as amended be
passed.”

The motion was adopted.

15.25 hrs,

MERCHANT SHIPPING (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER: We now
take up the Merchant Shipping ,Am-
endment) Bill. Mr. Chand Ram.

THE MINISTER OF STATE
INCHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Sir, I beg to move:

“That the Bill further to amend
the Merchant Shipping Act, 1958, be
taken into consideration.”

While moving this bill for considera-
tion, I may say a few words, although
the necessity for bringing = this bill
before the House has been mentioned
in the Statement of Objects and Rea-
sons. But hory, Members may still
like me to say a few words by way
of amplification or clarification. The
The amendment to the parent
Act relate to Sections 14 to 19
which mainly deal with the Shipping
Development Fund and the Shippng
Development Fund Comaritee. Thix
Fund was created in 1959; and since



